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The gpplicant is
absent on call.AJD.
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returned after service (ericos ) /m@&?ﬂ’

from the both the

.respondents who are
absent on call. No

steps taken by them
to file counter.Put.
up before the Bench
for further orders.
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O0DEDS OF TEHIE TRIUNAL

Tribunal,

Pendency Of this Qriginal Application shall
not stand as a bar on the Resyondents to consider the
Representation of the Applicant as under Annexure-2,

Send copies of this order to the A&xmkAke Responde=
nts alongwith notices, Free copies of this order be also
made avallable to the Advocate for the Applicant and |
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